CENTRAL ADMINISTRATIVE TRIBUN

PRINCIPAL BENCH
NEW DELHI

.. MO LS040 200

This bhe Sth day of Joly, T0O03

HON’BLE SHRI VY.K.MAJOTRA, MEMBER (A)

Sachn Ram 3/0 Basant Lal,

Aadministerative OFf icsr (Retd., ).

Directorate of Training &

Technical Education. Dslhi,

A0 a/2068 Dadam Haaar,

Delhi-L1ooa7, v Npplicant

( T prerson

1. Lt Governol of HCT of bDelihn,
Ra) MHiwas, e lid - LLoosdg,
Secretary. HMCT of Omlhi
fMeslth & Family Welfars Daptil ],
Delhl Scocretariat.,
Delhi-11000%7.
5. Director, Dirsctorate of Traloing
& Technical Fducation. NCT of Delhi,
Milnd Hawva Fam Maira.,
Pitampura, Nelin- 100754, v e REaponchzn b

{ By Smt. Rashmi Chapea, Advocats

O RDER [(ORALI

Applicant  rebired  as Admniotrative  OFTocer on
A1 .1%.19%4 from the Dirvectorate of Training and Techniosd
Fducation., Bowvernment of o0 .T. of Delhi, oo ding o
applicant., Giowveinmant of HLCLT. atf Delhi inteodicod &
ceheme Tor oroviding medical facilities fo the emoloyoess
petnsionars  af Delhi Aovernment on 15.5.19%7. He sl e
fon cnralment  in Fhe schems on 148010227 anct cepond bad
t.he prescoribed contributiion  under e sGh e Gt
FLLLOLLPRY  with ceapondents., Me had Fallen 111 in 19299,

Mer  wmubmitted @ medical claim for a som of Rso10, 4157 an

L, 199 with the anthorlties. Hiz claitm was  rejeched
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since  he had  boeonms o menlbed o
FLLI0.1999.,  his  claim "in retirocpec
becoming  the  nemnbe may not be cong
woulol b eligible to clatn
acceptance of his membarshio, 11 neexdl
Farlisr onn apoplicant hact
on the  same Do Wil eh was dispresad
L& 5. 200z Cannesura fB-20) directii
consider  appdlicant o appeal by pamsing a
-f
mpakireg oeder i e Tiabht ot i
nf  Dsalhl letteqg datgdd &6 0 Loy n
Tribunal’ =  aforestated dliectbions,
rejacted  applicant . olaim onos sgain |
Qi ek Raspondsnt s have shatoed i
2.92.2007  that.  as jeer Ghe berms andd
healtth  achome., it is an optional ~o
may o may  nol onrol oneseldoasn
willing  to  baocome )b meanbors wer e
{ piresor 1 beo ETNSIREAN i bmgs Zum Ol
contr it ions., applicant  apge i
after incurring mecdical swxpaenddl fog e
prior to the dgle of becomlrneg membei
has  Alsn bosn stated I Bnnenag o
clarification Jdated 22,.7.19°7, it had
"reimbursemanis facility will ho vyl
crnp lovess who have  Deoomne  memnbei o
Resspiondanitss have deniesl fo have reoe
af  awplicant  Jdabted 1A 801927 and an
memberaship 1o ototsed 1o have becomne
BLLI0OL RS,
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Appl ioant wheo gargusd hico casse 1n ocerson ntated
that inn ciroular  datedd E I R e Cannmexnre 173
resporndents had not ashed for any contribobion From The
pensioner . and that recpondents hac ot poblinhed  any
pubbtic notice o tegard bto antrodnetion of the mediocal
w o hiemer He  came to khow about, Lhe cchoeme cnly Phr oo
i frisends and thareat ter applisd tor ancalment in tha

cotieme on 14801797 Darnnecxur e fe- 0

4. (i Fhiw obrbeyg hand, ths lsgrnssd couiese ) of

pondents ctated that onder Ghe sobeme one I onbaotled

o the banetits only on Tulfilment of certarn norm, &
mrensioner  I9 agceepbed asoa menber ncder the cchame ol
atter  hoe depositis g Tumy sum. il icant, deporitod e
lump  sum amonnt of Rso1,3000- o 2100000997 whiile he had
citbmitted  hie medical  claim tor reinbursemsnt for i
troatment  recedved ear Lier than 21,10 12%9, 0 The learned
conlinge] doxniad on behal f of respondoent:s: bo have receiwadl
any  application Fiom aonlicant For o enrolment undsr e
gehenee on 14 & 10997 She stuted that 1n case  applicant
had  antbant b bed any applivation tor ocnrolment 1o 12797 and
when  his  enralment wea o talding bong, he wonnld have  made
wome  or respoldeinegs wilh respundente at e sidan nelon of
his dapplication  wun T8, 109, He  did nol, and e
dlepos i ted  the  Tump sum i terms of the s lpemes O
11001997 only aftoer he had becoma 111, recslved medical
Creatment arvt antbhmitieod  heo odaim one 0,0 180 Tho
laarnad  cudingss] Statod that o beneficiary can availl raf
tree facilitles aider Fheo acohemns only prospechive by o Lo,

atter  becaming 1ts meaber on depeoesibing the coagniod e
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claim by gqiving coqentt reasons., e af whioch

poge g b esseansan Pacility in awviallable only

ac o member of  tha satieme,

& Hawiing 1edgar o to the Jdiscusaion
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